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PAPERS LAID ON THE TAELE
Notifications etc. under Hinda Marriage Act

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO) : I beg to lay on
the Table—

(1) A copy each of the following Noti=
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fications (Hindi and PEnglish
versions) under sub-section (3) of
section 8 of the Hindu Marriage

Act, 1955 :—
(i) The Delhi Hindu Marriage
Registration  Rules, 1956

published in Notification No.
F. 22(5)/55-LSG in  Delhi
Gazette dated the 27th
September, 1956.

(ii) The Delhi Hindu Marriage
Registration (Amendment)
Rules, 1970 published in Noti-
fication No. F. 14(4)61-Judl.
in Delhi Gazette dated the
7th  Mav, 1970 (English
verczion) and 2Ist May, 1970
(Hindi version) [Placed in
Library. See No. LT—
4358/70)

(2) A statemeat (Hindi and English
wersions) showing reasons for delay
in laying in the above Motifications.
[Placed in Library. See o, LT—
4359/70]

Papers re: Khadi Commission

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : I beg to lay on the
Table—

(1) A copy of the Certiied Accounts
of the Khadi and Village Industries
Commission for the year 1966-67
together with the Audit Report
thereon, under sub-section (4) of
section 23 of the Khadi and
Village Industries Commission Act,
1956.

(2) A statement showing reasons for
delay in laying the above docuo-

ment. (Placed in Library. See
No. LT—4360/70)

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following message received form the Secretary
of Rajya Sabha :—

*In accordance with the provisions of
rule 111 of the Rules of Procedure and

Condugt of Business in the Rajya Sabha,



